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‘ACT No. XXVI or 1855.
| it
PAssep BY THE LEGISLATIVE Comvem OB‘ InbpIA,

(Recewed the assent of the Governor General on the 19th September 1855 )

b

AN Aot to fucilitate the payment of small deposits 'm Government. Savings’
Banks to the 7~e£resentatwes of deceased depositors.

WHEREAS it is expedlent to facilitate the payment of small sums be—-
longing to the estates of deceased depositors in the
Savings’ Banks established by Government within any
part of the territories in the possession and under the Government of the
East India Company to the representatlves of such depositors : It 18 enacted
as. follows :— v

Preamble.

L. Ifa depositor in any Government Savings’ Bank shall die leaving
therein a sum of money not exceeding Five Hundred
Seeretary of Govorn- Rupees, and probate of his Will or letters of administra-

ment Savings’ Bank in

certain eases, to pay, tion of his estate or effects, or a certificate granted under
without Probate, &e., ' \

gg;&ygg onging ct: aglexg Act No. XX of 1841, or under Section IV of Act No. X of
depositor. 1851, shall not be produced to the Secretary of such Bank
within the period of two months from the time of the
death of the said depositor, it shall be lawful for the Secretary of such Bank ’
to pay the same to any person or persons who shall appear to him to be en-
. titled to receive the same or to administer the effects of
&éfﬁiﬁ;‘i“t © P % the deceased; and such payment shall be a full indem-
nity and discharge from all further liability in yespect of

the money so paid; but nothing herein contained shall preclude any execu-
tor or administrator or representative of the deceased

Saving of right of from recovering from the person or persons receiving the

executor, &c.

“same the  amount remaining in his or their hands after

deducting the amount of all debts or other demands lawfually paid or. dis-

charged by him in due course of administration ; and any credltor or claimant
: agamst
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. against. the estate of the  deceased shall be at liberty
And of ereditor. A . L.
to recover his debt or claim out of the money so paid to
such person or persons and remaining in his or their hands unadminister-
ed,in the same manner and to the same extent as if such person or persons
had obtained letters of administration to the estate of the deceased.

‘1I. The Secretary of any such Bank may take such security as he shall
think necessary from any person or persons to whom he

ieurity for duead-  ha]l pay any money under the preceding Section, for
. the due administration and distribution of the money so
paid, and may assign the same to any person Or persons interested in the due

administration and distribution thereof, ‘which person or persons may sue on
the same in his or thelr 'OWn names.

III For the purpose of ascertaining the right of the person or persons
S _claiming to be entitled as aforesaid, it shall be lawful. for
Oaﬁ’f‘fgfg to admmmter the Secretary of any such Bank to administer an-oath or
' affirmation ; and every person . who, having been sworn:
or having taken a solemn affirmation under this Jct, shall wilfully give false
testimony upon any examination authorized by this Act,

Pena,lty for false tes-

timosy. shall be deemed guilty of perjury, and, if conv1cted shall
- be liable to be punished accordmgly

IV. From and after the passing of thlS Act no Ad-

: B ministrator General of a Presidency shall grant a' certifi-'
- Administrator Ge-

neral not to grant cer- cate under Section X LIII of Act No. VIII of 1855 in res-
tificate in respect of

rnoney deposited. . Pect of any sum of money deposited in a Govemment
Savings’ Bank.

V. Nothing in this Act contained shall apply to the payment of any
s - money deposited in a Government Savings Bank belong-
,532@,“"%5{3@%33 ' ing to the estate of any European Officer or Soldier dy-
g%‘igf:f;ess‘;flf‘;‘;oggan ing in Her Majesty’s Service in India, or of any Euro-
pean Officer or Soldier dying in the Service of the East
India Company, or to the estate and -effects of any Officer, Seaman, or other
person dying in the Marine Service of the said Company called the Indian
Navy, or to the estate and effects of any person -who, at the time of his
~death, was a deserter from any of the said Services. '
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